ITEM NO.33 COURT NO.2 SECTION III
(HEARING THROUGH VIDEO CONFERENCING)

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition for Special Leave to Appeal (C) No.12884/2020
(Arising out of impugned final judgment and order dated 13-11-2019

in FA No.3613/2019 passed by the High Court Of Gujarat At
Ahmedabad)

GUJARAT STATE CIVIL SUPPLIES CORPORATION LTD. Petitioner(s)
VERSUS

MAHAKALI FOODS PVT. LTD. (UNIT 2) & ANR. Respondent (s)

(IA No.116364/2020 - FOR APPROPRIATE ORDERS/DIRECTIONS; IA

No.102897/2020 - FOR EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT; IA No0.102900/2020 - FOR EXEMPTION FROM FILING O.T.; and,
IA No0.102901/2020 - FOR PERMISSION TO FILE ADDITIONAL DOCUMENTS/
FACTS/ANNEXURES)

WITH
C.A. No0.127/2018 (III)

C.A. N0.6167/2013 (III)

(IA No.36255/2019 - FOR EXEMPTION FROM FILING O.T.; IA
No.65581/2019 - FOR EXEMPTION FROM FILING O.T.; IA No.108337/2020 -
FOR PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES; and,
IA No.65579/2019 - FOR PERMISSION TO FILE ADDITIONAL DOCUMENTS/
FACTS/ANNEXURES)

SLP(C) No.31227/2018 (IX)
(IA No0.54121/2019 - FOR PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES)

SLP(C) No.7375/2020 (IX)

(IA No0.100738/2020 - FOR APPROPRIATE ORDERS/DIRECTIONS; and, IA
No.53033/2020 - FOR EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT)

SLP(C) No.2135/2021 (XIV)

72e(€) No.6166/2021 (III)
g%sa R* ADMISSION and I.R.; IA No0.54081/2021 - FOR EXEMPTION FROM
“PULING C/C OF THE IMPUGNED JUDGMENT; and, IA No.54082/2021 - FOR
PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES)



Date : 28-01-2022 These matters were called on for hearing today.

CORAM
HON'BLE MR. JUSTICE UDAY UMESH LALIT
HON'BLE MS. JUSTICE BELA M. TRIVEDI

Counsel for the Parties:

Mr. Tushar Mehta, SG

Mr. Balbir Singh, ASG

Mr. Prashant Singh, Adv.
Ms. Liz Mathew, Adv.

Mr. Kanu Agrawal, Adv.

Mr. Pratap Venugopal, Adv.
Mr. Annam Venkatesh, Adv.
Mr. Amrish Kumar, AOR

Mr. Balbir Singh, ASG

Ms. Aastha Mehta, Adv.

Mr. Bhargav Pandya, Adv.

Ms. Deepanwita Priyanka, AOR

Mr. Nakul Dewan, Sr. Adv.

Ms. Anushree Prashit Kapadia, AOR
Mr. Sambit Nanda, Adv.

Ms. Anushka Shah, Adv.

Ms. Priyanka Rathi, Adv.

Mr. Nakul Dewan, Sr. Adv.

Mr. Sambit Nanda, Adv.

Ms. Anushka Shah, Adv.

Ms. Smriti Kalra, Adv.

Mr. Muddam Thirupathi Reddy, AOR

Mr. Ranjit Kumar, Sr. Adv.
Mr. Vijay K. Singh, Adv.
Ms. Vijaya Singh, Adv.

Mr. Abhishek Singh, AOR

Mr. Vinay Navare, Sr. Adv.
Mr. Pravartak Pathak, Adv.
Ms. Gwen Karthika, Adv.
Ms. Abha R. Sharma, AOR

Mr. G. Umapathy, Sr. Adv.

Mr. Anup Jain, Adv.

Mr. Udit Gupta, Adv.

Mr. Akshay Goel, Adv.

M/s. Udit Kishan And Associates, AOR
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Atul Yeshwant Chitale, Sr. Adv.
Tanvi Kakar, Adv.

Prathmesh Kamat, Adv.

Suchitra Atul Chitale, AOR

Maninder Singh, Sr. Adv.
Sunil Kumar Jain, AOR
Rashika Swarup, Adv.

Manish Kumar Saran, AOR
Satya Prakash Sharan, Adv.

Anushree Prashit Kapadia, AOR
Priyanka Rathi, Adv.

Aspi Kapadia, Adv.
Nidhi Mohan Parashar, AOR
Vikrant Kumar, Adv.

Sachin Patil, AOR
Rahul Chitnis, Adv.
Aaditya A. Pande, Adv.
Geo Joseph, Adv.
Shwetal Shepal, Adv.

Amit Meharia, Adv.

Tannishtha Singh, Adv.

Abinash Agarwal, Adv.
Meharia & Company, AOR

Satyajit A. Desai, Adv.
Satya Kam Sharma, Adv.
Siddharth Gautam, Adv.
Himanshu Sharma, Adv.
Anagha S. Desai, AOR

Gaurav Kejriwal, AOR
Pankaj Singhal, Adv.
Pawas Agarwal, Adv.

Arjun Aggarwal, Adv.

Asha Gopalan Nair, AOR
Nivedita Nair, Adv.
Arun Gopalan Nair, Adv.



UPON hearing the counsel the Court made the following
ORDER

Heard learned counsel for the parties.

Judgment reserved.

The parties are at liberty to file short note(s) on facts not
exceeding two pages and legal submissions not exceeding ten pages,

within a week.

(MUKESH NASA) (DIPTI KHURANA)
COURT MASTER BRANCH OFFICER
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